IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, Q
JAIPUR BENCH, JAIPUR .

k&
Date of erder: 2p-2-96
CP Ne. 181/1995 (OAFe, 5/94)
Heera Lal Kumiwat +. Petitiener
Versus
Arun Kumer H@hldtrﬂ @wd amether .. Respeadents
Mr, V.K,Mithur, Coumsel fer the Petitiemer
CORAM3
HON' BLE MK, GOPAL KRISHMA, VICE CHAIRMAN
HON' BLE MR. O,P.SHARMA ,ADMINISTRATIVE MEMBER
ORDER

PER HONf BLE MP., QOME ISRJBHNK VICE Cl-.i?\]RMAN

Petitiener Heera 121 Kuméwat hus filed this _
Centempt Fetitiemer umler Sectien 17 ef the‘"?fd_m'inis-l-
trative Tribumils Act, 1925, stiting thereir thit the
responieats by net implemerting the directiens given
by this T;ibunil in OA N., 5/94 decidgd on 874f94,
have commiﬁﬁei centempt of ceurt,

2. We hive hedrd the ceumsel fer the petitiener.

3. 1In the Sferesiid OA, the recponlents were directed
te reconsider the applicaat’'s cise awd decide the same
vithin 3 months frem the d3te of the erder. The petitierer
sheuld hive filed ﬁhis}Couﬁertulgt}ﬁiongr on or hefere
8-7-95 i.e, within the pgriqé Qf one Xear'from the date .
en Which the 2lleged contempt his been cemmitted im terms
of Sectien 20 ef the Contempt of CeurtsAet, 1971, This
Centempt Petitierer wis presented en 15-12-95, It is,
therefere, barred by ;imi§5tiqp. The Centempt Fetitien

is hereby dismissed.

- | Gl
(o, P, Sharm?) (Gepal Krisha?)
Administrative Member Vige Chairmin



